CHANDIGARH ADMINSITRATION
HEALTH DEPARTMENT
NOTIFICATION

Chandigarh, dated the & & /117

No. 1/34/FI1 (5)/2013/ |0 § In exercise of the powsrs
conferred upon under Section 54 read with Section 2(n) of the Glinical
Establishments (Registration and Regulation) Act, 2010 (No'??}? F2010),
the Administrater, Union Territory, Chandigarh hereby makss tha following
rules for carrying oul the matter provided in the aforesaid Seciion 54 of the
Act ibld, in the Unian Territary, Chandigarh, namely:-

FPart |
Freliminary

1. Short title, extent and commencement: - (1) These rules may be
called the Urion Terrtory of Chandigarh Clinical Establishments
(Registration and Regulation) Rules; 2013

(2) Thesé Rules shall come into force in the Union Temitory,
Chandigarh on the date of their publication in the Chandigarh
Administration Official Gazette.

{3 These rules shall be appiicable to varous categaries of
Clinical Establishments in the Upion Territory, Chandigarh. '

2, Definitions:~ |nthase rules. unless the contaxt othenwise raguires:

a) "Act" means the Clinical Establishments (Regisiration and

Regulation) Act, 2010
o) “State Counci™ means the Union Terrftery Coungil for Clinical
 Establishments, Chandigarh constituted under Section 8 of the Acl

and

The words and expressions used herein and not dsfined but
defined in the Act shall have the same meanings respectively
assigned to them in the Act,

Part ||
The Union Territory Council for Clinical Establishments,
Chandigarh:
3. Constitution of State Couneil: - Siate Government shall by

notification  constifute  Unien  Terilory  Council  for  clinjeal
estadlishments, under Section 8 of the Act
4. Functionis: - The State Councll shall pedarm the following funstions.
nameby—
g) compiling and updating the Unlan Territory, Chandigarh
Registers of clinical establishment,
b) sending menthly retums for Updating the MNational
Register {including in the digital fTormat);
¢} representing the Union Territory,
Chandigarh ir ihe Mational Council;
d) hearing of appeals against the arders of the authaority;
g) publication an annua! basis a report on the state of
implementation of standards within the Unian Territary,
Chandigarh
fi monitor the implementation of the provisions of the Ast
and rules in lhe Unian Territary, Chandigarh;
g) recommend to: the Govsermment, (any maodifications
requited in the rules: in ‘accordance with changes: in
technology or social cenditions,
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h} perform any oiker function as may be cullined by the
" :aﬁnn?;r cc:rumﬂ of Clinical Establishments;
| ny af unction @s may be prescribed by the |
Gavernment. Ve W S
Disqualifications of Member.—A person shall be disqualified for
deing appointed as a member of the Stste Council ¥ he—
{a) has been convicted and sentenced to imprisonment for an offence
which, In the opinion of the State Government, nvolves moral
turpitude . of
(b) is an undischarged insolvent; or
{ ©) s of unscund mind and stands so declared by @ competent court:
or
(d) has been removed or dismissed from the service of the
Government or a corperation owned or contralled by the government:
or
{e} has, mmaapmaonnﬁhﬂmatagwewan such financial or other
imerest in the State Council as is likely to affect prejudicially the
discharge by him of his functions as a member.
Cenduct of Business:- Every meeting of the State Council shall
be presicad over by the Chairperson
Time & Place for Meatings of the State Council:- The meetings of
the State Council shall ordinarily be held at Chandigarh on such daiss
as may be fixed by the State Council and shall meet at least once in
three months.
Notice of Meeting:- Notice of every meeting other than = special
mesfing shal be issued/dispatched by the Member Secralary to each
member of the Siate Council not less than 15 days beiore the date of
the meeting.
Quorum, Call for Meeting, Minutes of Meetings:- (1) One - third of
the tolal number of members of the Siale Council shall form 2 guorem
and all actions o the State Councll shall be decided by a majority of
th= membears presant and voling.

(2) The notice and agenda of svery such meefing of the State
Council shall ordinarly be given 15 days before the meeting by the
Member Secretary of the State Council.

{3) The proceadings of the mesiings of the State Council shall be
preserved in the form of minutes which shall be authenticated afier
confirmation by the signature of the Chairparson.

{4) A copy the minutes of each mesting of the State Council shall
be submittad to the Chairperson within 7 days of the meeting and afier
having been approved by him/her shall be sent to each member of the
State Council within 15 days of the mesting. il no cbjection 1o their
comectness is recelved within 10 days of their dispalch, any decisions
therein shall be given effect to, provided that the Chairperson may,
where In his opinion it is necessary or expedient s0 o do, diract that
action be taken on the decisicn of the meeting.

Resignation - A member desining to resign his seat on the Siats
Council shall send his resignation in writing to the Chairperson and
gvery such resignation shall take effect from the date mentioned by
himt I this behalf or in case no such date is menticned. from the date
of tha raceipt of his letter by the Chairperson after confirmation from
ths member concernad about his resignaiion.

Filling of Vacancies:-When 2 casuzl vacancy occurs by reason of
death, resignation or otherwise of 8 membear, a report shall be made
forthwith by the Chairperson to the Stale Government which shall take
steps to have the vacancies fillsd by nominalion or eleclion, as the
case may be.

Finance and Accounis- The accounts of lhe Stale Council shall be
audited annually by a qualified Charlered Accountant, who is to be
appointed with the prior approval of the Comptroller and Audiior
General of India. Any exgendilure incurred in connectlion with such
audit shall be payable by the State Council



Part (I
The District Registering Authority
13.Establishment of District Registering Authority.- The State
Government shall, by nofification under Section 10 of the Act and in
accordance wilh ihe rules framed by Central Government in fhis behat
set up an suthority to be called the District Registering Authority for
the Union Territory Chandigarh for ragisiration of clinical
tablishments.
14:Functions of the District Registering Authority.- It shall bs the

v ~ functions cf the District Registering Authority:-

g) to grant, renew, suspend or cancel registration of any clinical
establishments;

b) te enforce compliance of the provisions and rules of the Clinical
Establishments (Registration and Regulation) Act 2010

) to investigale complaints of breach of the provisions of the Act
or the rules made there under and take immediate action:

d) to prepare and submit on quartedy basis repert containing
detalls of related to number and nature of provisional anc
permesnen. regisiration cerlificates Issued; included those
cancelied, suspended or rejected to the State Councll;

e} 1o report to the Stste Council on 3 guarterty basis on action
taken against ron-ragistered clinical establishments oparation in
viclation of the Act;

f} to periorm any other function as may be prescriced by the
Centra! Governrment and/ or the State Government from time to

-

- time,

«_-15.Powers of the District Registering Authority- The District

Registering Authority shall, for the purposes of discharging its funclions
under the Aci, have the same powers as are vested in a civil court
under the Code of Civil Procedure, 1908 in respect of the follawing
matlers, namely:-

(a) summoning and enforcing the attendance of any person and
examining him on ¢ath;

{b) Requiring the discovery and production of any dacument or
other elecironic racords or other matenal objective producibie
2s gvidence;

(c) Receiving evidence on affidaviis;

{d) Reguisitioning of any public record:

{(e) Issuing commission for the examination of wilnesses or
documents;

{f) Reviewing its decisions, directions and orders;

{g) Dismissing an application for default or deciding it ex parie;

{h) Aoy other maiter which may be prescribad.

16. Time and Place of and Preparation of Business for Mestings of
the District Registering Authority.- The meetings of the Disinict
Registering Authority shall be held at least once in @ month at a
stipulsted date and time et ™ % B

17.Conduct of Business. - Every mesiing of the District Registering
Authority shall be presided over by the Chairperson.

18.Notice of Meeting.-Notice of every mesting other than a special
meeting shall be issued/dispatched by the Convener to each member
niot less than 15 days before the gaie of the meeting.

19.Quorum, Minutes of Meeting- - (1) One - third of the total number of
members of the District Registering Authority shall form a guorum and
all sciions of ihe Authority shall be decded by =2 majority of the
members present and voting.

(2)The proceedings of the meetings of the District Registering
Authority shall be preserved in the form cf minutss which shall be
authenlicated after confirmation by the signalure of the Chairperson.

{3) A copy the minules of each meeting of the District Registering
Authority shall be submitted to the Chairperson within 7 cays of the
meeting and after having been attested by him shall be sent to each




member of the Authority within 13 days of the meating. If no ebjection
to their correciness is received within 10 days of their dispatch, any
decisions therein shall be given effect to, provided that the Chairperson
may, where in his opinion 1 is necessary or expedient so 1o do, direct
that action be i=ken on the decision {aken in the mesting.

2C. Resignation: - A member desiring to resign his sest on the Distict
Registering Authority shall send his resignation in writing to the
Chairpsrson and every such resignation shall take effect from the date
mentioned by him in this behalf or in case no such date is mentioned,
from the date of the receipt of his letter by the Chairperson after
confirmation from the mamber concemed about his resignation

21 Filling of Vacancies: - If 2 casual-vacancy occurs whether by reason
cf deaih, resignation or inability to discharge, funclions owing fo fliness
or any other incapacity of a member, such vacancy shall be filled by
the Chairperson by making a fresh appointment and the member so
appoirted shall hold office for the remaining term of office of the
person in whose place helshe is so sppointed.

PART IV
Registration of Clinical Establishments « §

22. Application for Registration= {1) The applicant shall apply to the
District Reglstefing Authority for provisional regisiration, either in
person, or by post or through web based online facllity with the:® !
necessary information in a format as performa (Annexure SG-1 Form ;

(2} The applicant shall apply to the District Registering Authority for
permanant regisiration, in person, or by post or through web based
online facility with the necessary information filied and with evidence of
having met the requirements of minimum standards and personnel for
different categories of Clinical Establishments in a form and format that
shall be prescribad by the Nationa! Councll under Section 24 and 25 of
the Act:

(3) ¥ en establishment is offering services in more than one
category as specified under the Clinical Establishments (Central
Government) Rules, 2012, the establishment will need to apply for a2
separate provisional or permanent registration for each category of
establishment under Section 14 (1) and Section 30 of the Act. However,
# a lsboratory or diagnosBic center is a part of an esisbiishment
providing outpatient / inpatisnt cars, no separate regisiration will be
requirad.

23. Acknowledgement of Application.-The District Registering Authority,
or any-pefson authorized in this tehalf, shall, acknowladge receipt of
the application for registration, in the acknowledgment slip provided as
per SG-2 Annexe immediately, if dellvered at the office of the
authority, or not ISier Than e next working day if received by post and
by online acknewledgement to be generated automatically by the
system,

24. Grant of Registration.-Ths District Regislering Authority shall not
underiake any enguiry prior to the grant of provisional registration and
shall within 2 period of ten days from the date of receipt of such
application, grant foc the applican! a cernificaie of provisional
registration containing particulars and information as per $G-3 annexe
either by post or electronically undsr Section 15, read with Section 17
of the Act.

25. Certificate_of registration.-The District Registering Authonty shall
grant the applicant a cerlificate of permanent registration as per format
developed by National Councll {SG-4 Annexe) eilher by post or
electronically after satisfying i:saifﬁtai the applicant has complied with
all ithe requirements and criteria. includmg provision of minmmum
st=ndards and personnel required to run the clinical establishment.

In case of permanent regisiration, under Section 28 of
the Act_the authgrity shall nass_au_uwin 3 54 months -
(a) Allowing the application for permanent *&gss:trahm or
(b} Cissllowing the aoptication.



!‘rqﬂdeﬂ that the authority shall record fis justifications and reasons, If
it disallows an application, for permanent registration,

28. Change in ownership/management of clinical establishment- (1)
In the_.avent of any change of ownership or managemeant, the clinical
establishmant shall intimate to the District Registering Authority in
writing within one month of such changes along with the fee prescribead
in SG-5"annexe for issue of a revised cerfificate of Provisional or
P'ennana:;ﬂ registraticn, as the case may be incorporating lhe
changes and on surrendering the old cenificate under Section )
and Section 30 of the Act g

(Z}in the evenl of cerificate of registration (Provisional or
Parrr_lana:r:t} ‘being lost or destroyed, the owner shall apply to the
District Registering Authorily to fssue 8 duplicate certificate upon
payment of the fes prescribed in SG-5 annexe and the provisional
certificate shall be marked "Duplicate’ as per SG-6 annexe undar
Section 13 and Section 30 of the Act.

27. Renewal of Registration.- (1) The clinical establishment shall apoly
for ranewai of provisiora! registration thirty days before the expiry of
ﬂieyaﬁcﬁtyufthemtiﬁmbaufp:mésim registr=tion. In cas= the
applicalion for renewal is not submitted within the stipulated patiod,
the authority shall allow for renewal of registration on payment of the
renewal amount as presciibed in SG-5 annexe and penaity of Rs.
1004 ( one hundred ) per day fill ihe date of application for renewa’
under section 22 of the Act,

(2)Far renewal of permanent registration, the clinical
establishment shall apply three (3) months before expiry of the
registration period of five (5) years. The renewal will be grantad by the
Authority within 3 months of receipt of the application failing which it
will be decmed to have been renswed. If the clinical estsbshmeant
does not apply within one month of exoiry of registration period, the
registration will be deemed to have been suspendsd,

{3)Under Section 30 (4) of the Act, the chinical estabshment
shall apply Tor renewal of permanent registration six months before the
expiry of the validity of the certificate of permanant registration. In cass
the application for renewal is not submitted within the stipulated
period, the authority will allow fer renawal of registration on payment of
the renewal amount as prescribed in SG-5 annexe and penalty of
Rs. 100/- ( one hundred } per day till the date of application for ranewal
is acceplsd.

2&. Fees to be charged.- {1) The various fess charged for provisional and
permanent regisiration, renewsl, late application, duplicats ceriificate,
change of ownership, managament or name of establishment is
prescribed in SG-5 annexe under Ssection 14 (I} r=ad with Secion 18
Section 20 {2), Section 22; Section 24, Section 35 of the Act.

(2} Clinical establishments owned, conirolied and managed by
the Government (Central, State cr local authority) or department of
Government, shall be exempt from payment of feas for registration

(3)Tha fees prescribed for various categories of clinical

' establishments may bs revised by the State Territory Council through
a notificaton issued by the State Government.

(£)The fee shall be paid by a demand cdrafi drawn / online
transaction in favour of the Distnct Registering Authority concemed as
specified under Secfior 14 (I) and Section 30 of the Act.

(5)The fees coliected by the Authority for registration of the
Clinical Establishments shall be, deposited by the Authonty in a
Nationalized bank account opened [0 the name of (he_olicial
davignation ot The District Raglstering Autharity and sriall Be uilized by
the Altnority for the activities connectad with the imglamentation of the
provisions of the Act and these rules as approved by the District

Registenng Authority.
29. Constitution of Fund. Finance Rules, Audit - (1) Ther= shall ba
constituted a fynd ca%ed Union Temilory Gouncil for Clinical




30.

31.

Estadblishment Fund and the Dislrict Registering Authorily shall credit
two percent of the total amount collected by # by way of fees and
pe - N —

{2) The Accounts shall be maintzined as per the Financial Code
and shall be audiled by 2 gusiified Charterad Accountant who is to be
appoimed with the prior approval of the Comptroller and Auditor
Ceneral of India. The annual Audit reports shall be submitted to the
State Council.

Part V

Registers to be maintained, furnishing of returns and

display of infermation
Registers to be maintained. — (1) The District Registering Authority
shall within 2 period of two years from its establishment, compile,
publish and maintain in digital format 2 register of Clinical
Establishmenis registerad by it and it shall enfer the particulzrs of the
certificate so issued in a regisier to be maintained in such form and
manner, as may be prascribed by the Stale Government.

{(2) The Distict Registering Authority including any other
authority set up for the registration of clinica!l establishments under the
law for the time being in force shall supply in digital format to the State
Council 2 copy of every entry made in the District register of clinical
establishments for a particular month by the 15th day of the following
maonth in keeping with the provisions of Section 37 (2) of the Act

{3) The District Registering Authority shall, within a period of
forty-Tive days from the grant of provisional registration, mandatorily
cause to be published in the public domain either through two local
dsilies /newspaper or on the website, which the District Registering
Authority will launch, the name of the Clinical establishment, Address,
Ownership, Name of Person in Charge, System of kMedicine offersd,
Type =nd Nature of Services cffered and details of the Medical Staff
{Doclors, Nurses, ele.) as under Section 16 (2) of the Act

{4) The State Council could make changes in the nature of
information to be providad in the Public Domzin through & nofification,
except in the case of the mandatory information to be provided under
Section 16 (2) of the AcL

{5) The District Registering Autherity shall, within a period of 7
days cause to be published in the public domain efher through two
local dailles/inewspaper or on the website, which the District
Registering Authority will launch, the name of the Clinical
establiishment, Address, Ownership, Name of Person in Change,
System of Medicine offered, Type and Nature of Serviges offered,
detaiis of the Medica! Staff (Doclors, Nursss, etc) and the deizils and
information reiated tc having complied with the minimum standards
and personnel prescribed for the particular category of clinical
establishment as under Secticn 26 of tha Act

(6) The District Registering Authority shall cause to be
dispiayed the above information in public domain for 2 period of 30
days for filing chjactions before granting permanent registration ( SG-4
annexs) . I any person has any objection o the information published
regarding the clinical establishment they shall give in writing the
reasons and evidence of objection or non-compliance to the District
Registering Authority

{7} The District Registering Authority shail, within a period of 15
days csuse tc be published in the public domain the name of the
Clinical Establishment whose (Provisicnal or Permanent) registration
has expired 2s under Section 21 and Section 30 of the Act.

Information to be provided by Clinical Establishments.- (1) The
Clinical Estatlishments shall mainiain medical records of patients
trested by it and heslih informafon and siafislics in respect of national



programmes and fumishes the same fo the Disirict Registering
Authority in form of three monthly reports. The minimum medica!
records to be maintained and nature of information to be provided by
the Clinical Establishments.

(2) Copies of all records and statistics shall be kept with the
clinical establishment concerned for 3 years or In accordance with any
other relevant act in force at the time undsr Section 12 (1) (i) of the
Act. Al clinical establishments shall be responsible for submission of
information and statistics in the time of emergency or disaster or
epidemic situation,

{3)The State Government may nofify from fime to time, the
nature of information that needs !c bes fumished by the Clinicsl
wmu including other disease notified for this purpose alang
wilh the prescribed interval,

(4}in addition to the specific provisions of the Clinical
Establishments (Registration and Regulation) Act 2010, =il
establishments shall camply and maintain information and statistics in
keeping with other applicable Acts and Rules which are in force in the
country.

Part Vi
Inspection and search of establishment

32. Power to Entar.- (1) Entry and search of the clinical establishment
can be done by the District Registering Authority or an officer or team
duly suthorized by it or subject fo such general or special orders as
may be mada by the authcnty, provided that decision by majority of
member of the District Registration Authority for conduct of such entry
and s=arch has been 1a*2n.

{2} Such entry and search of ciinical establishments can be
conducted if anyone is carrying on a clinical establishmeant without
registration or does not adhers to the prescribed minimum standards:
or has reascnable cause fo belleve the Clinical Establishment ( CE) is
being used for purposes other than it is registered or coniravenes any
of the provisions of thiz Act & Rules, shall 21 all reasonable times enter
and inspect any record, register, document, eguipment and articles as
deerned necessary under the provisions of Secfion 34 of the Act.

(3) The inspecfon team shafl inimate the eslablishment in
wriling about the date of visit and reasons for the inspeciion. The t2am
shall examine all portions of the premisss used or proposed fo be
used for the clinical establishmant and Inspect the equipments,
fumiture and other accessories and enguire info the professional
qualifications of the technical staff employed or to be employad and
shall make any such other enquires as they consider necessary fo
verify the statements made in the application for registration and grant
of license. All persons connected with the running of the establishment
sha!l b= bound to supply full and correct information to the inspection
team.

{4} The Officer and / or inspection team sc conshtuted by the
District Registering Authority shall submit a report as psr SG-7 annexe
within = week of the inspecion 1o the District Registering Authority with
a copy to the State Counail.

(5) If, at any Bme after any chnical establishment has been
registered, the Authority is salisfied that, —

{a) the conditicns of the regisirstion are not bDe=ing compliec
with; or

{b) the person enfrusted with the management of the clinical
establishment has bean convicted of an offence punishable under the
Act, it may issue a nofice to the clinical eslablishment fo show causs
within three months' time as to why its registration under this Act
shouid not be cancelied for the reasons to be mentionsd in the nolice.

(c) If sfler giving a reasonsble opportunity o the clinicz!
astabishment, the Authority, is safisfied thatl there has been a breach
of anv of the provisions of this Act or the rules macds there under, &




33.

may, by an order, without prejudice 10 any cther action that it may take
against such clinical estabiishment, cancel its regisiration.

(8) Every order made under sub rule 5 above, shall iske eifect-

(2) where no sppeal has been preferred agsinst such order
immediaisly on the expiry of the period prescribed for such appeal;
and

(b} where such sppeal has been preferred and it has been
dismissed from the date of the order of such dismissal;

Provided that the Authority, after cancellalion of registration for
ressons to be recorded in writing, may restrain immediately the clinica!
establishment from carrying on if there is imminent danger to the
health and safety of patisnis.

Part Vi

Penalties & Appeals
Penalties.- {1) In keeping with the provisions of Section 41 (1) (2) (3)
and Section €2 (i) (2) (3) the Act, whoever camies on a diinical
eslablishment without registration or whoever willfully discbeys any
direction, or obstructs any person or authority or withholds any such
informaticn or provides false information shall be lfable for a monetary
penally.

{2) Whoever carrizd on a clinical establishment without
registration, shall, on first contravention be lizble to a monetary penalty
of up 1o fifty thousand rupees, for second contravention, to a monetary
penalty which may extand to two lakh rupess and for 2ny subssguent
contravention to penally which may extend o five iskh rupees.

(3) Whoever knowingly serves in a clinical establishmant which
is not duly registerad under this Act, shall be liable to a menelary
penalty which may extend to twenty five thousand rupses.

{4} The penalty/ fees collected by the District Registering
Authority shall be, deposited by the Authorlly in @ Nationalized bank
account cpenad in the name of the official designation of the State
Council and shall be wtilized by the Council and Authority for the
activities connected with the implementation of the provisions of the
Act and the rules made there under as spproved by ihe State Council

. Appeals- {1) In kseping with Section 38, 41 (4) (5) (6) (7) and

Seclion 42 (4) (5 (B) (7) of the Act, any person or ciinical
establishment, if aggrieved by the decision of the Autherity under
Sections 29 and 34 of the Act, may file an appeal in annaxe SG8
o the Stat= Council within thirty (20) days from the dale of receipt of
such order glong with a Tee of Rs.1000/-,

(2) The appeal agsinst a public healthcare establishment
shall be filed i form SGA and shall be sent to the State Councll by
regislered post or in person.

{(3) Every appea! shall be accompanied by a fee of rupees
one thousand.

(3) After receipt of the appeal the Siz=le
Council shall fix the me and date for hearing 2nd inform the same fo
the appellant and others concamed by a regisiered lelter giving at
least 15 days time for hearing of the case.

{3) The appellant may represent by himself or authorized
person or 2 Legal practilioner and submit the relevant documentary
material ¥ any in support of the appeal,

(4) The State Council shall hear all the concarned, receive the
relevant oral/documentary evidence submitted by them, consider the
appeal and communicate its decision preferably within 80 days from
the date of filing the Appeal. If the Siate Council considers that an
interimt order is necessary in the matter, it may pass such order,
pending final disposal of the appeal. The Siate Council will have the
autherity to stay the operation of the order of the District Registering
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Authority tll such time as it deems necessary. The decision of Stats

Council shall be final and binding.
(5) i no appeal is filed against the decision of the District

Registering Authority in the prescrided period i.e. within 30 days from
the date of receipt of the order, the crders of the Authority shali be

final.
{6) The appesl fees coflected shall be deposited iIn a

nafionalized bank accourt opened in the rame of the official
designation of the State Council and shall be ulilized by the Council
and Authority for the aclivities conneciad with the implementation of
the provisions of the Act and rules mads there under as approved by
the State Council.

35. General. - Aay other malter which is required to be or may be
prescribed by the Siate Government.

Anil Kumar, |1AS
Secretary Health

Chandigarh Administration

Endst No1/34/F11(5)/2013/ Dated, tha
A copy is forwarded to the Controfler, Prining & Stationery

Department, U.T. Chandigarh with the request to get the aforesaid nofification
published in the exiracrdinary cofficial gazstte of Chandigarh Administralion and
{o supply 25 coples thereof for record and use in the depariment.

Joint Secratery Health
Chandigarh Administration

EndstNo 134N G20y 9770 Dated, the
A copy is forwarded to the fellowing for information and necessary

o&y- 12

action- ) o ac
1. District Collector, Chandigarh and Chairperson of District Registenng
Authority U.T. for registration of clinical establishments n U.T.

Chandigarh; _—
2. Director Health and Family Welfare, U.T. Chandigarh




SG1 Form
Application Form for Provisional Registration of Clinical

Estab!ishm
\
1. Name ofthe

Establishment
2. Addrass:
Villaga/Town: Taluka:
District: Siate Fin code
Tel No (with STD code): kobile: Fax :
Email iD Website (if any):

3. Year of starting:

4. Location: 0 Rural/Qd Urban D Metropoliian
5. Ownsership

Fublic Sector

O Cenlral government O Slats govemment O Locsl government- pleass specify:
O Fubfic Sector Underlaking 0 Raiways Employee Sizie Insursnce
Cosporation (ESIC)

Q Autonomous organization 1 Any other (please specify)

Private Sector

3 Individual Proprietorship O Registered Parinership J Registered Company

0 Co-opssative Sociely

3 TrusiChanisbie regisiered under a Ceniral, Provineis! or Siafe Act (please specify):

O Any gitier (plezse specify).

6. Name cf the owner of Clinical Establishment
Educationa! Qualiication.

Address:

Villaga/Town.; Taluka:

District: Slate: Pin code
Tel No {with STD code): Mobils: Fax:
Email ID
7. Name of person in-charge of the Clinical Esfablishment:
Designation: Educatfional Quealification:
Address:

Village/Town! Taluka:

District: State: Pin code
Tel No (with STD code): Mobile: Fax:
Emzil ID .

8. Systems of Medicine offered: (pleass tick whichever is applicable)

I Allopathy O Ayorveda  Unani O Sigoha
O Homecpathy d Yoge & Naiuropatiny

8. Tvpe of Establishment: (please tick whichever is applicabls)

Providing Qut Fatient Care

Single practiioner 0 FPolyclinic 2 Sub-Centre 0O Physiotherapy Chinic
Occupational Therapy O  Infertifity O Dentziciinic O Dispensary

Dialysis Centre O Integrafed Counseling and Testing Centre (ICTC)
Weallness/itness cenire
Any other (please specify):

coouo




. Providing In Patient Care

3 Hospital O Nursing Home O Matemity Home
O Prmary Heailth Centre O Sanatorium O Community Heaith Centre
0O Any other (please specify):

Providing Testing & Diagnostic Services:
Lzaboratory

O Pathology d Haemsziclogy
3O Microbiology O Genetics
O Any other (please specify):

Biochemistry
Collection Centra

oLl

Diagngostic and Imaging Centre

X Ray centre J Mammegraphy
Sonography O Color Doppler
Magnetic Resonance Imaging (MR}
Positron Emission Tomography (PET) Scan
Electro Mye Graphy (EMG)

Any other (please speciry]:

Bone Densitometry
CT Scan

opuoCLoo
-

Any other (please specify):

10. Nature of Services (please tick whichever is applicable)

For all Systems of Madicine

O GCeneral 3 Singie Spacially 3O Multi Specislty

0O Super Specialty Q Mobile

O Any other, please specify:

a) Allopathy

O Genasral Praciice D Outpatient 0 In-patient

O Day care cenire O Emergency/Casualty O 1CU

g Iccu O Blood Bank O Orgen /Tissus Bank
O Special Care Services for challenged persons

3 Any other piease specify:

b) Ayurveda

O Ausadh Chikilsa O Shealya Chikitsa O Shodhan Chikitsa
3 Rasayana O Pathya O Vyavastha

O Any other please speciy:

¢) Unani

O Matab O Jarzhat O itaj-bit-Tadbeer

0 Hifzan-e-Sehat Q Any other please specify.

d) Siddha

Q Maruthuvam 3O Sirappu Maruthuvam O Varmam Thokkpam & Yogs

Q Any other please specify

&) Homeopathy

QO General Homeopsthy
O Any other please specify:




fi Naturopiithy

O External Theraples with natural modalities @]
U Any other please specify:

Internal Tharapies

g) Yoogs U please specify:

INFRASTRUCTURE DETAILS

11, Arez of the establishment (in sq. meters):

z) Total Area: b} Consfructed ares,

12. Out Patient Depariment;

13.7 Total no. of OFPD Chinics:

13.2 Specially-wise distribution of GFPD Glinic

Sr. No. i ‘Specialty

MNo. of Rooms

13. In Patient Depariment;

13,71, Tolal numberof beds:

13.2. Specisily-wise distribution of beds, please specify:

Sr. No. Specially '

No. of Beds

14. Whether Clinical Waste Disposal License obtained from
Panchayat/Municipality/Municipal Corporation ete?

d Yes B Ne O Appled For

15. Whether cfsarance from Polfution Controf Beard/Authority cbtained?

O Yes O Mo O Appiied For
HUMAN RESOQURCES

16. Total number of Staff (as on date of application):

No. of permanent siaff: Mo, of temperary staff:

Please furnish the following details:-

Category of Mame Qualification Registration | Nature of

Staff Number (whare service
applicable) Temparary/

Dociors

Femmanenl |

Mursing Staff

Paramediczl
Siaff

Fharmacists |

|
N




Suopor sk l. -+ ‘
Others, please | T 1 1
| specify N
“Separate annexure may be atlached.”

17. Payment options for Registration Fees:

O Online paymant O Demand Draft 0O Postal Order
2 Any other (please speciiy).

Amount (in Rs):

Details:

Receipt No

bsesaiinie s s e SRR i S el ek AR SRR RN Sl ae e DR DENEE BT THYERT ARG
the company/society/asscciation/body hereby declare that the statements above are
correct and true to the best my knowledge and | shall abide by ali the rules and
declarstions under the Clinical Establishment (Registration and Regulation) Act 2010

| undertake that | shall intimale to the appropriate registenng suthonty any changs in the
particulars given above.

Place: Signature of the Aulhorized Signatory
Date: Office Sesl




5G2 Annexe

ACKNOWLEDGEMENT
REGISTRATION OF CLINICAL ESTABLISHMENT

The apglication in Form for Grant / Renewal of Provisional / Permanent
registration of the Clinical Establishment submitted by
(Name and address of Owner) has been received by the District Registering
Autherity on {date) and found to be

Compise

Cr

incomplete

This acknowlasdgement does not confer any rights on the applicant for grant or
renewsal of registration.

Signature and Designation of Disfrict Registering Authority or authorized persen
in the Office of the Authority.

SEAL

Designation of the Issuing Authority (Computer Generated)
Pizce & Date: (Computer Generatad)



Lt IRat

3G 3 Annexe

PROVISIONAL CERTIFICATE
FOR REGISTRATION OF CLINICAL ESTABLISHMENT

Provisional registration No: (Computer Genarated)
Date of issue: (Cotrarier Ganer=ted)
Vaiid up to: {Computer Generated)
1. Name of the Clinical Establishiment:
2. Address:
3. Cwner of the Clinical Establishment:
4 MWarme of Person in Cherge:
5. System of Medicine :
& Type of Establishment:

Is hereby provisionally registered under the provisions of Clinlcal Establishmenis (Registration
and Reguiation) Act 2010 and the Rules made thers under

This authorization is subject lo tha eonditions as specifiad in the rules in foree under the Clinical
Establishmenis (Registration and Regulation) Act 2010 and the Rules made there under

Designation of the lssuing Autharity (Computer Genersatad)
Ptace & Date" {Computer Generaied)

District Registration Autherity

Address:

Phone number in case of Grievances
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2GS Annexe

Fees to be charged (In rupses)
" Rural out of Municipa) Corporation’s | Urban [withinthe | Metro ( not appiicable for |
! fimit) | tunicipal Corporation’s | the presentas
] [ Himit | Chendigarh is not Metro l
L [ ! ety
] Out Patient Care =3
[ Fmvkinncal__!_ﬁrmanent | Provisional | Femnem_l_i‘rwiﬂonal i Pﬂn‘nanenﬂ
| 50 1250 | 100 | 500 | 200 | 1000 |
| n Patient Care i
l:m 10 30 isu | 250 ' 100 EC ''200 | 2000 !
3010100 100 500 | 200 | 1000 400 | 2000 |
L Beds | l l 1' N 1 [ |
Above100 1150 | 550 E | 15co E |30 |
Beds ! | | | | |
| Testing & Diagnostic 1
[laborz- 100 | 500 [ 200 T 1000 200 | 2000 |
tories i [ i_ I I. 1 i
Diagnostic 1155 ]ssc ' 300 11500 | 500 | 3000 1
& Imaging 1 l 1 |
Centre I 1 | 1 | i
Other Fess: -

=  For Renswal haif of the amouni of registration fze (Provisicral / Permanent) I
! = For Late gpplication the amount would be double of the registration fee [Provisionszl / |
Fermanent) l
» For duplicate Certificate the amaount would bz Rs. 200/- i
|» Forchange of ownership management or neme of establishment would be Rs. 100/- 1
= Forany appezl the emount would be Rs 1000/~
if 8 laborstory or diggnostic centre is @ part of an astablishmant providing ‘
¢ outpatient/inpatient care no sepamate registration s required.




SG & Annaxe
DUPLICATE

CERTIFICATE
FOR REGISTRATION OF CLINICAL ESTABLISHMENT

Permanent registration No: (Compuier Generated)
Date of Issue: (Computer Gensrgiad)
Vaild up to: (Computer Generated)

1. Name of the Clinical Estsblishment:
2 Address:

3. Cwrier of the Clinical Establishmant
4 Name o Paerson in Charge:
& Systam of WMedicine:

6. Type of Establishment

is nareby provisionzlly / permanently registered under the provisions of ‘Clinical Establishments
{Reaistration-and Regulation) Act 2010 and the Rules made there under.

This authorization is subject to tha condifions as specified in the rules in force under the Ciinical
Estatlishments (Regisiration and Regulation) Act 2010 and the Rules made there undar.

Designaticn of ihe Issuing Autharity (Computer Generated)
Flace & Date: (Computer Generated)

District Registration Authority
Address:

Phone number in casa of Grievances



SG 7 Annexe

Format for Submission of Inspection Report
Number of visits made with dates
Names and details of members of ihe inspection team
Name of clinical establishment visited
Address and contact details of clinical establishment visitad
Process followed for inspection (e.g. kindly outline whao veas met with, what records
were exsmined, etc)
Salient Cbservetions / Findings Conclusions
Specific Recommendations:
{1) To the Clinical Establishment
{2) To the District Registering Authorily

“In case of lack of consensus amongst members of the Inspection team, the sams may
be kindly indicatec

Signature (of all members of the inspection leam)

Date Place

i ——



SG-E Annexe
{Sees.362)
To
The State Coundil
Government of
5.,
I, Br. wetf had applied for registration /is a valid ficense holder

with registration number ... under Clinical Establishments Act, 20010 formy . locat=d
R s
i was communicated by the District Authority as per letter No. .. _......dated.... that

gither;

il That my appifcation as rejeczed

1] That my registration is cancelied

fil) That | am restrained from cerrying on with the running of clinical

establishment
iv) That | am charged with 2 penalty for 2n offence undar the Act
| Any Other. i

Tha above decision of the District Authority zppezrs to be not valid. | request you to
consicer my application 25 per the justifications mentioned beiow:-

§) —_—
iii) S o

| am willing to appear before you fora personal hearing, if necess=ry. | am enclosing
herewith 2 drefi of R=.100G/-.

Thanking you,

Sgnamre
Placa:
Daied: Name;



4, President, indian Medizal Association, Chandigarh Member
5. Principgl Medical Officer, Government Multi-Speciaity
Hospital, Sactor-16, Chanaigarh : Gonvenor

ANURAG AGARWAL, |LAS.,

Secretary Health, . -«
Chandigarh Administration. .

r

0
o

yf Fress, LT,

5
4

4477 o0
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